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THE ALIGARH MUSLIM UNIVERSITY (AMENDMENT) ' .
— ACT, 191

No LXII or 1951

WA/% MJ(% 25570

ﬁ\,n Act further to amend the Aligarh Musllm Umvermty
Act, 1920. '

: _ - [29th October,.1951_]
BE it enacted by Parliament a8 follows"—ﬂ. ' ’ |

1. Short title and commencement. —-(1) This Act may be called the
Aligarh Muslim . University (Amendment) Act, 1951.

(2) Sections 80 and 81 shall come into force at once, and the rememmg d
provisions of this Act shell come into force on such date as the Central *
Bevernment may, by notification in the Official Gazette, - appomt and ’
lifferent dates’ may be appomted for different provisions.

2. Amendment of section 2 Act XTI of 1920.—~TIn sectlon 2 of the

thgarh Muslim Umvelsmy Act, 1920 (herelnafter referred to as the prmclpat
&ot) — :

(a) in clause (d) for the words *‘or malntained” the words ,“maip»
“tained or recognlsed” shall be substituted ; '

() clause (e) shall be omitbed.
- 6. Omissmn of section 9 in Act XL of 1920 —Bection 9 of the principal
Aet — I'H

: (z) in clause 3 in gub-clause (b) after the word ‘mstltutlons
v the word “‘or”’ shall be inserted and after the said sub clause (b) sae
80 emended the following sub-clause shall be mserted namely 1 —

“(0) being women, sha,ll have pursued ‘& course of prlvate
study,’’ .

H -

(i) in sub-clause (4) the Words fon 'approved persons’’ shall be
_omitted;

B () in sub-clause (6) after the word “‘diplomas’ the words' '‘snd
certificates’” shall be inserted; :

~(iv) in sub-clause (7)— v
.(a) the word “‘any”’ s_ha,ll be omitted ;

" (b) for the words ‘‘and po'sts” th'e.words “and other posts’
~shall be substituted; ’ .
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¢ gnd practical work in the laboratow or.in the ﬁeld "

8

(v) in- sub-clause (8), after the WOI‘d ‘*scholarships,”’ th’e_w'om
: studentshlps, shajll be inserted;. - . : S

(m) in sub-elause (9) for the words ‘‘for the res1dence of the

11

"~ words “‘and Hostels and to’ lecogmse places of residence for the™ shall
be substituted ;. : - : :

: (mz) in sub-clause (11) after the words “'residence and” the words
“to_regulate the'’ shall be inserted and the word ‘‘and’’ at the end of
the.sub-clause shall be omltted : :

(wiit) atter sub-clauge (11) the fo_llowing sub-cla-uses shall- bs
\ mser’ced namely :—~- : : : :

"“(114) to make special arra,ngemenbs in respect of the
re&udence, discipline and teachmg of women gtudents ; o

" (11B) to create admmxstratwa mmlsterxal and other neces-
sary posts and to make appoxntments thereto and’’

(iz) in sub- clause (12) all words after the words *‘the Unlversxty
shall be omitted. :

4. Amendment of section 7, Act XL of 1920.—In section 7 of . the
. principal Act, for the words and letters “Part A States and Part O St&tes

the word ‘India’] shall be substituted.

. B, Substitution of new sectlon for section 8 in Act XL of 1920. —For .
sectlon 8 of the principal Aét, the fo]lowmg sectlon shall 'be substituted, -

namely —

© ‘8. Universiby open to all classes, castes and creeds.—The Uni-
versity shall be open to persons of either sex and of whatever race,
_ereed, caste, or class, dand it shall not be lawful for the University to
-adopt or impose on any person, any test whatsoever.of religioug be-
Hef or profession in order to entitle him to be admitted therein, as a
teacher or student, or to hold any office therein, or to graduate thereat,
or to enjoy or exercise any privilege thereof, except in respect oi

any particular benefaction accepted by the University, where such

tost is made a condition thereof by any testamentary or other instru-
ment creating such benefaction: .

Provided that nothmg in this section shall be deemed to plevont
religious instruction” being given in the manner prescribed by the
Ordinances to those who have consented to receive it."”

.- 6. Omission of section 9 in Act XL of 1920 —Section 9 of the pll[lplpn:l
-~ Aot shall be omitted,

7. Substitution of new section for section 11 in Act XTI, of 1920. —For
gection 11 of the principal . Act the following sectioh shall be substituted,
namely:—,

“11. Teaching in the University.—All recogmsed teaching for

the purpose of UmVersuty degrees, diplomas and certificates shall be

cenducted in the narme of the University and in accordance with thei

Ordinances and shall include lecture$, seminars, tutorial mstructlon
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8. ‘Substitution of new sactlon for section 12 in Act XL of 1920. ——»Fox L

.sectlon 12 of the principal Act, the followmg sectlon sha.ll be Bubstlbuted

namely _

1 €12, Power to estabhsh and mmntam High 'Schools and othet

institutions.—(1) The University shall, subject to the Statutes, have

power to establish and- maintain - ngh Schoels within a 1ad1us of
ifteen miles from the Unwersﬂ;y Mosque.

(2) The Un1vers1fy may also, with the sanctnon of the Vls1tor and
~gubject to the Statutes and the Ordinances, establish and maintain
‘Wlthm the aforementioned limits any other institution whose objects
* fall within the powers of the University as described in’section 5.

9. Substitution of new section for section 124 in Act XIi of 1920.—kor .

:liectlon 12A of the prinicipal Act, the following section shall be substxtuted
namely —

12A Power o woogmse Gollegeu and mstztutwns -—-Wlth the
o approval of the Academic Council and 'the sanction of the Visitor.
", and subject to the Statutes and the Ordinances, the University may
admit Colleges and institutions within fifteen miles of the Universiby
Mosque to such plivileges of the University ag it thinks fit.’”

. 10. Amendment, of sectlon 13 Act XL of 1920.—In sectlon 13 of the

.prmclpal Act,— C

(@) for the words *Tord Reqtot’

', wherever they ’ocgur, the Word
~ “Visitor”’ shall be substituted' . :

-

, (b) for the word “Court’’, wherever if 0cc.urs, the words “Ii-xe
cutive Couneil”’ shall be substitubed ; :

(c) in sub- sectlon (2) all the words after the words “‘with bhe“
University’’ ghall be omitted and after the sub-section as so amended
the following sub-seetion shall be mserted namely : —

“(24) The Visitor- shall in every case give notice - to ~ the
University- of his intention to cause an inspection or mqmry to
be made, and the University shall be entitled to appoint a
replesentat:ve who ghall have the rlght to be present and be

~ heard abt such inspection or inquiry.”’; and

- (d) after sub-section (5) the followmg sub section shall be inserted,
namely —

“(6) Without ple]udlee to the foregomg provisions of this
--section, the Visitor may, by order in ‘writing, annul any pre-
ceeding of the University which is not in conforrmty Wlt{x thie
Ach, the Statutes or the Ordinances: o

~ Provided that before -making a,ny such order, he shall oal}
upon the University to show cause why sueh an order should not
‘be made, and, if any cause is shown within a rea,sonable fime,
shall congider the same.”

11. Omission of .section 14 in Act XL of 1920. ——See{uon 14 of the

(‘prmmpal Act-shall be omltted
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‘12, Substitution of new section for section 15 in Act XX of 1920.—For
section la of the p11nclpal Act, thc followmg sectlon ghall be substltuted

““15. Chief Rectm zmd Rectors -——(1) The Governor of the StaSr'.
of Uttar Pradesh shall be the Chief Rector of the University. '

(2) Such persons as may be appomted in this behslf . in
accordance with the Statutes shall be the Rectors of the University.

13, Amendment of section 16, Act XL of 1920.—In section 16 of the
prineipal Act, the word ‘‘and”’ ab the end of item’ (8) shall be omitted, nnd
 after the said item (3) ‘the following shall be inserted, namely —
‘“(84) The Pro-Vice- Chancellor, if any;
(3B) The Treasurer;
(30) The Registrar; c
(3D) The Deans of the Taculties; and” , .-

14. Amendment of section 19, Act XL of 1920.—For sub gection (1) of
" section 19 of the principal Act, the following sub-section shall be substi-
tuted, namely:—

*(1) The successors to the Vice- Chancellm holding office at. the
commencement of the Aligarh Muslim University (Amendment) Aot
11961, shall be appomted in the manner prov1ded in - the Rtatutes.’

15. Amendment of sectlon 21, Act XL of 1920.-—-111 seetlon 21 of ﬂm
" prineipal Act,~~

() for the words ‘“‘the Pro-Chancellor and the Vice- Chanoellor
the words ‘‘and the Pro-Chancellor’’ shall be substituted;

“(b) the words ‘‘and the Oxkdina,nces” ‘ghall be omitted.

 16. Amendment of section 22, Act XI: of 1820.—In section 22 of the
principal Act, the word ‘“‘and’’ at the end of item (3) shall be omitted and
after the said item (3) the followmg shall be inserted, namely:—

) “(3/1) The Finance Commlttee,
(3B) The Faculties; and"".

17. Amendment of section 23, Act XL of 1920 —In seotlon 28 of the
‘principal Act,— -

(a) in sub-section (I),—

«

“(9) for the words ‘‘and the Vice- Chancellor”” the words and’
‘brackets ‘‘the Vice-Chancellor and = the Pro-Vice-Chancellor
(if any)”’ shall be substituted; '

- (#) the proviso shall be omitted;

(b) in sub-section (2) the words ‘‘and direct ' that Necesssry -
aetxon be taken by the Kxecutive or Academic Council, as the osse!

may_be, on any recommendatlons of the TLord Bector” gshall be
omitted. : "

18. Amendment of section 26, Act XL of 1920.—In section 26 of the
principal Act; after the word ‘dutles” the Words' ‘of the Finance Com-
mxttee and the Faculties and” shall be inserted. e :
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19, Substltutxon of new sectmn for section 27 in Act XL of 1920 —For

section 28 of the punmpal Act the following sub-sections shall be sub&.h-
tuted, namely:-— :

“27. Power to make Statutes. ———Sub]ect to the' provisions of this

Act, the Statutes may pxovxde for all or - any of the followmg matters
' namely —

(a) the oonsblbumon powers and duties of the authorltles of
the University; ,

(b) the election and oontmuance in ofﬁce of the members of
the said authorities, mcluding the conbmuance in office of the
first members, and the filling of vacancies of members, and sl -
other matters relative to those authorities for which it may be
necessary or desirable o provide; : :

_ (c) the appomtment powers and dutles of the oﬁicers of the
University ; '

~

-(d) the constitution of a pension or provident fund and the
establishment of an insurance scheme for the benefit of the offlears
teachers  and other employees of the Unwelsfny, :

(e) the conferment of honorary degrees;

(f) the iustitution of fellgwshlps gcholarships, sbudenbshxpm
exhlbltlons, medals and pnzes

“(g) the withdrawal of degrees, d1plomas eertlﬁcabee and otihe;
academlc distinetions;

(h) the ‘establishment and abolition of Facultles Depaﬁ'
' ments Halls, Colleges and other institutions;

(i) the conditions under which Colleges and imstitutions. mey

- be admitted to privileges of the University and far the withdrawal
“of such pr1v1leges

(j) the establishment of"Hi}gh _Schools and other institutions
in accordance with the provisions of section 12' and

(h) all other matters which by this Act are bo be or may be
provided by the Statutes.’

.20, Amendment Of section 28, Act XL of 1920. ——For ‘sub-gection (2) of

" sestion 28 of the principal Act, the followmg sub- sectlons ghall be substl».
iuted namely:—

“(2) The Court may, from time to time, malke new or additionsl
Statutes or may amend or repeal the Statutes in the menner herein-
after in this section provided.

, (3\ The Executive Council may propose to the Court-the draft ot
any Statute to be passed by the Court, and such draft shall be consi-
-dereéd by the Court ab its next meeting. :

(4) The Court may approve any. such draft as is referred to in sub-
section (3) and pass the Statute or reject it or return 1t to the Executive
-Council for réconsideration, either in whole or in part, together  with

any amendments which the Gourt may suggesf;
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1‘10v1ded that the luxeeutlve Coumncil shall not propose the dra,f.b of .
any Stabute or of any amendment of a Statute affecting the status,

" powers or constitution of any existing authority of the. University until - .
such authority has been given  an opportunity of explessmg an ovplmon-
upon the proposal, and any opinion so expr essed shall be ih wutmg and
shall be considered by the Court. S :

¢ . (5 Any member of the Cou1t may plopose to the Court the draft
" of any Statute and the Court may reject the proposal or  refer such
draft for consideration to the Executive Council, which = may either .
reject the proposal or submit the draft to the Court in such forin os the
Bixecutive Council rmay approve, and the provisions of this secfion shall
&pply in the case of any draft so.submitted as they apply in the-case of
8 draft proposed to the Court by the Executive Counecil.

. {6y Every new Statute or addition o the ‘Statutes or any amend-
~-ment or repeal of a Statute shall require the previous approval of the

Visitor Wh_o may sanction, disallow, or remit it for Ft_nthcr consi-
deration.’

- 3l Subst1tution of new sect.lon for sections 29 and 30 in Act X5, of
1820.—For sections 29 and 80 of the prmclpal Act the followmg sectlon
- shall be substltuted namely:—

“29. Power to make Ordinances.—(I) Subject to the provisions of
this Act and.the Statutes, the Ordinances may p10v1de for all: or any-’
"of the following matbers, namely:—

(a) the admission of students to the Unlvensﬂ;y and their en-
“rolment ag such; :

(b) the courses of study to be laid down for all deglees dlplo_
mas and certificates of the University; )

(c) the award of degrees, diplomas, cermﬁc&tes and other
academic distinetions, the quahﬁcatlons for the same and ‘the -
mesns to be taken relatmg to the g1ant1ng and obtamlng of the -

' same; :

(d) the fees to be charged for courses of sbudy in the Uni-
versity and for admissicn to the exammatmns, degrees and
' dlplomas of the _Unlve1s1ty

(e) the conditions of the award of fellowsh1ps sfchpla'rships,
studentships, exhlbltlons medals and pnzes ’ Lo )

(f) the conduct of examinations, 1nclud1ng the terms of office
and manner of appointment and the duties of exa.mmmg bodies;
examiners and moderators;

(g9) the malntenance of discipline among the students of the-.
University; ; . '

(k) the condltlons of residence of the: students of the Umver
Bity ;- .

(i) the special arrangements, it any, which may be meds- for
the residence, discipline and teaching of women students end the
prescribing for them of special courses of $tudies ;

(j) the giving of religious instruction;
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(k) the emoluments and the telms and eondltlons o’f serwce of
" teachers of the University;

. the maintenance of. ngh Schoolq and o’_ﬁhel 1nst1t,u{-,10ns in”

. actordance with the provisions of section 12;

-,

(m) the supervision and inspection of Golleges end other insfti-

- tutions admitted to the pmvﬂegee of the Umvelelty under section’

19A; and Y

(n) all other metters which by th1s &c{, or the Statutes _are to
. be or' may be provided for by the Ordinances..

(9) The Ordinances in force immedistely before the commence-
ment, of the Aligarh Muslim University (Amendment) Act, ~1661,

‘may be amended, repealed or added to at any tlme by the Executlve '

Councll prov1ded thatr—

(i) no Ordinance shall be made affecting ‘the conditions of
residence or discipline of students except after consultablon with .

: the Aoademlc Coune11

(ii) no Ordinance shall be made— = B

(a) affecting the admission or enrolment of studen%s or *

- preseribing examinationg o be redognised as equwalent to the
Un1ve1s1ty examinatbions, or s :

(b) affechnc' the conditions, mode of appointmen'ﬁ, or

© duties of examiners or the conduct or standard of examins-
tlons or any course of study, )

41@7_7

- unless a draft of such Ordlnance has been proposed by-the Academic

~ Couneil.

(3) The Executlve Council shall not have power to amend any
draft proposed by the Academic Council under the provisions of sub-
section (2) but may reject the proposal or return the draft to the
Academic Council for reconsideration, either in whole or in part,

- together ‘with any: amendments which the Executlve Council may
suggesb .

a

{4y Whele the HExecutive (Jounoﬂ has rejected the. draft of an
Ordinance proposed by the Academic Council, the Academic Council

-may. appeal to the Central Government and the Central Government

may, by order, direct that the proposed Ordinance shsll be laid before

the next meeting of the Court for its approval and that pendmg guch -

approval it chall have effeet from such date as may be specified In the
order:

" Provided that if the Ordinance is not approved by the ()ourt at’

sush meeting, it shall cease to have effect.

(6) All Ordinances In'lde by the Fxecutive Council shall be sub-

: mltted as-soon as may be, to the Visitor and the Court, and shall ‘be

considered by the Court at its next meeting and the Court shall have

- power, by a resolution. passed by a majority of not less than two-thirds

of the members voting, to cancel any Ordinance made hy the Txecutive -

Couneil, and such- Ordmance shall, from the date of such iegolution.
geage to have effect,




,

(6) The Visitor may, by order, direch -that -the operation of sny
Ordulance shall he suspended untll he has had an opportunity of
- exereising his powers of dlsallowance, and any order of suspension
. under this sub-section shsll cedse to have effect on the expiration of

one month from the date of such order ‘or on the expiration of fifteen.

days from the date of consideration of the Ordinance by the (‘ourt
* whichever perlod expires later. .

, (7) The Visitor may, at any time after an Ordinance has been
considered by the Court, signify to the Executive Council his dis-
allowance of such Ordmance, and from the date of receipt by the

Executive Council of intimation: of such dlsallowaﬂce such Ordmance
shall cease to have effect ?

22, Amendment of section 31, Act XL of 1920.—In section 81 of the
principal Act, after sub-sectmn (2), the followmg sub-section shall be .

inserted namely —

““(3) The Executive Council may direct the amendment, in sach

manner as it may.specify, of any Regulation made under- this section-

or the annulment of any such Regula,tlon

Provided that any authorlty of the University which ig dlssetleﬁed

with any such dlrectlon may. appeal to the Court, whose decision in
the matter shall be final.”

28, Omission of section 82 in Act. XL of 1920 —8ection 82 of the prlncxp&l
Act shall be omitted. '

24, Amendment of section 83, Act XL of 1920.——-111 gaction 33 of the

principal Act,—

(@) in sub:section (1), for the words ‘‘the Academic Council in

- guch manner as may be prescribed by the Ordinances’’ the words ‘‘the.

Executive Council on the recommendation of the Academic Couneil”’
shall be substituted ;

(b) sub-section (2) shall bo omitted ; -

- {¢) in sub- sectlon (3) for the words ‘‘to prepare’’ bhe words *‘and
to prepare and publish’” shall be substituted and the words ‘‘and to

report such results to the Execu’olve\Councﬂ for pubhcatlon” shall be
omltted - -

25 Amendment of section 35 Act XL Of 1920 —In sectlon 85 of the -

prmclpal Act,—

: (a) in sub-section, (1), for the words ‘auditors appointed by the
Visiting Board”’ the words ‘‘the Comptroller and Auditor-General of’

India’’ shall be substltuted

(b) in sub-gection (), for the words “‘the Audltors 1ep01’o sha,ll be

submitted through the Visiting Board to the Lord Rector’’ the words

“the report of the Comptroller and Auditor-Genetal qhall be submitted

. to the Visitor’’ shall be substituted.

26, Amendment of section 36, Act XL of 1920.—In sub-section (2) of
section 86 of the principal Act, for the - words ‘“Visiting Boprd”’ the word

“Vigitor'’ shall be substltubed

Altgarh Muslzm Unwerszty (Amendment) : 7 ‘[AGTZ I:xrfr"- o
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ST, Amendment of section 37 Act XL of 1920.—In section 87 of the '
, prmcxpal Act,— . :

) (a) in sub secmon @, for the words ‘provident and pension funds”
. the words “‘pension or providemt fund or prov1de such insurance
" scheme’’ shall be substituted;

(b) in sub- sec{non (2), for ‘the figures ‘“1897" the ﬁgures “1925
shall be substituted.

28. Amendment of section 38 Act XL of 1920 «—In section 88 of the
principal Act,—

{a) sub -section (1) shall be- omltted

(b) in gub- section (2), the word ““other’ shall be omitted and for
. the words ““any office of any authority’’ the words ‘‘any office or in any
authonty” shall be substituted. ‘ )

’ 29, Omission of soction 40 in Act XL of 1920.—Section 40 of the
principal Act shall be omitted.

30. Temporary provision for amendment ot Statutes.—The Central
Government may, by notification. in the Official Gazette, make such
adaptations and modifications in the Btatutes in force immediaely bafers -
the commencement of this Act as, in its opinion, may be necessary or
- expedient to bring the provisions of the Statutes into accord with the pro-
visions of the prmclpal Act as amended by this Act:

Provided that nothing in this section shall be deemed to empower . the
Cenfral Government to make any adaptation or modification of any such

Btatute after the expiration of three months from the eommencement, of
) t.hls Act. - .

31. Trangitlorial provisions. —Any officer or authority of the University
exercising any functions under the principal Act, immediately before the
commencerrent of this Act, shall continue to exercise such funetions unti}
the correspondmg new officer or sauthority is appointed, elected or constitut-
ed iu accordance with the provisions of the principal Act as amended by
this Act or the Statutes as adapted or modlﬁed under this Act,

"
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